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THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 
(ANNASAHEB SHINDE) : (a) to (c) A 
statement is laid on the Table of the Sabha. 
[See Appendix LXXX, Annexure No. 31] 

(tl) Government do not consider it 
necessary to hold an enquiry into the matter. 

ALL INDIA MAYORS COUNCIL'S 
MEMORANDUM 

143. DR. BHAI MAHAVIR: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the All India Mayors Council 
had submitted to the Prime Minister a memo-
randum regarding the dissolution of the 
Calcutta Corporation ; and 

(b) if so, whether the memorandum 
contained any facts in support of the allegation 
that the said Corporation was dissolved due to 
political reasons ?] 

 

(b) The reply is awaited from the State 
Government and shall be placed on the Table 
of the Sabha on receipt.] 

TAKING OVER OF FOOD TRADE 

168. SHRI T. V. ANANDAN : Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether there is any proposal under 
Government's consideration to take over Food 
Trade to stabilise the price-level in the 
country ;   and 

(b) if so, what are the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB SHINDE) : (a) and (b) 
Complete take over of food trade is not 
contemplated at present. A considerable 
volume of wholesale trade in major food-
grains is already being transacted through 
public agencies in order to stabilise prices. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

THE   CONTINUED   RISE    IN   PRICE   OF   
SUGAR SOLD IN OPEN MARKET 

SHRI A. G. KULKARNI (Maharashtra): 
Sir, I beg to call the attention of the Minister 
of Agriculture to the continued rise in price of 
sugar sold in the open market and the delay 
on the part of the Government to announce its 
new sugar policy. 

[MR. DEPUTY CHAIRMAN in the Chair] 

THE MINISTER OF AGRICULTURE 
(SHRI FAKHRUDDIN ALI AHMED) : Sir, 
on the 17th March, 1972, I made a statement 
on the floor of this House in response to a 
Calling Attention Notice by Shri A. G. 
Kulkarni and Dr. Bhai Mahavir explaining in 
detail the reasons for the rise in prices of sugar 
sold in the open market. That was in the 
context of the widespread expectation 
prevailing at that time of a possible increase in 
the Excise Duty on sugar in the budget for the 
year 1972-73 and its consequent effect on the 
price trends in the market. Within a few days 
after the announcement of the budget 
proposals on the 15th March, 1972, 
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[Shri Fakhruddin Ali Ahmed] the prices of 
sugar, which had risen steeply, showed a 
downward trend and this trend was kept up 
throughout the month of April with the result 
that there was a fall by as much as Rs. 20 to 
Rs. 25 per quintal in the wholesale prices of 
sugar in the open market. Again, with the 
raising of the tariff value of sugar from Rs. 
190 to Rs. 200 per quintal with effect from the 
1st May, 1972, the sugar prices in the open 
market began to rise slightly and during the 
last few days the prices have been fluctuating 
within narrow margins. Nevertheless, the 
present level of prices of sugar in the open 
market is a matter of concern. 

The efforts of the Government are 
presently directed towards evolution of a 
rational policy, which would help to augment 
the sugar production in the country on a long-
term basis. This policy will also necessarily 
take into account the reasonable level of prices 
that should be paid to the sugarcane growers in 
order that sugarcane supply to the required 
extent would be available for manufacture of 
sugar. In evolving this policy, the Ministry of 
Agriculture has to hold consultations with 
various other Ministries who are also con-
cerned with one aspect or the other of the 
problem, and this process of consultation 
inevitably takes time. The Government are 
nevertheless aware of the urgency of taking 
final decisions in this matter and I would like 
to assure the House that there would be no 
avoidable delay. 

SHRI A. G. KULKARNI : Sir, I want to 
recall that when this matter was brought up in 
the month of March, the Government promised 
to take some speedy decisions involving a 
rational policy, a new sugar policy in 
connection with the price of sugarcane to be 
paid so that before sowing starts the agricul-
turists and the growers will know what they are 
going to get. Sir, again the periodic convulsion 
has started in the sugar industry and the 
Government's delay in evolving a rational 
policy alone is the factor responsible in the 
present circumstances. Sir, I think it is a 
ridiculous state of affairs that when the 
Government has got all the advice and the 
expert opinion with it, it has not evolved a 
rational policy. For the last 5 years, in this very 
House we have discussed the Sen Commission 
Report, and there a long perspective was given. 
But, Sir, the Sugar Directorate has given a very 
decent burial to the Sen Commission Report, 
and nobody now remem- 

bers whether any such report was made, 
whether any policy guidelines had been found 
out after an expert study. So, in this 
connection, Sir, we see that it is a very sorry 
spectacle. Sometimes the consumers slap the 
Sugarcane Directorate ; sometimes it is the 
cane growers who slap the Sugarcane Direc-
torate. Sir, it is a very sinister game, and the 
Minister says that he is in a helpless position. 
Why are you not taking proper steps ? Some 
members think that by causing loss to the 
sugarcane grower, the consumers will be bene-
fited. Sir, this is a wrong notion. If you pay an 
incentive price to any farmer or agriculturist, 
you will get such ample production as | you 
yourself have experienced two years back. Sir, 
I do not want to utter some type of radical 
words, blaming anybody. But, Sir, I am 
exhausted with this and I plead with the hon. 
Minister to adopt a rational policy. I want to 
know whether the Government will ultimately 
take any step in this connection. 

Sir, also I want to know this. All along 
they have been demanding statutory protec-
tion and you say that you are considering. In 
the meantime, the High Court of Allahabad 
has quashed the Government's contention. 
Decontrol and partial decontrol has not got 
any legal validity. The sugarcane magnets in 
course of the decontrol period made tons of 
money and in the case of control goes to the 
High Court and gets an injunction. What do 
you want to say on this ? 

Sir, I want to know whether it is also a 
fact that again a new controversy has been 
started whether there should be control in 
the north and decontrol in the south, or 
control in the south and decontrol in the 
north. .. 

DR. BHAI MAHAVIR (Delhi) : For 
what ? 

SHRI A. G. KULKARNI : Mr. Mathur 
knows it very well... 

SHRI JAGDISH    PRASAD   MATHUR 
(Rajasthan) : for the coffers of the Congress... 

SHRI   A.  G.  KULKARNI   :     No,     no. 

 
MR. DEPUTY CHAIRMAN : Mr. 

Kulkarni, you complete your clarification. 

SHRI A. G. KULKARNI : I am just 
completing.   I   want   to get   the   
clarification 
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whether in this connection the Tamil Nadu 
State and the private sector sugarcane growers 
in Tamil Nadu are demanding that the price 
paid should be lower because they want to 
exploit the sugarcane growers there, and if so, 
what is the Government's view in this 
connection ? 

Lastly, Sir, whether it is a fact that two or 
three years back there was a proposal either to 
nationalize the sugar industry or for the 
creation of a Sugar Marketing Board. The 
Cabinet has approved the same. I want to 
know specifically from the Government that 
when the Cabinet has given its approval for 
creating a Marketing Board, why that proposal 
has also been buried, and whether the Indian 
Sugar Mills Association is responsible to curb  
it. 

SHRI FAKHRUDDIN ALI AHMED : 
Sir, I share the concern of the hon. Member so 
far as the sugar prices are concerned and also 
on account of the delay in announcing our 
long-term policy. But I would like to assure 
the hon. Member that all possible action has 
been taken by my Ministry and now the 
matter has reached a stage where it is in a sort 
of consultation with other Ministries which 
are involved. I hope, that stage will also be 
over soon and it will be possible for us to 
announce a long-term sugar policy as early as 
possible, without any further delay. 

So far as the cane-growers in Madras are 
concerned, it is a fact that though high prices 
for sugar have been charged by Sugar Mills in 
the Madras area also the cane-growers in that 
area have hardly been paid more than the 
minimum price. In fact this matter was 
brought to my notice. At one of the meetings 
it was stated by the representatives of the 
factory owners that they would pay prices 
higher than the minimum prices fixed by the 
Government. In fact, I have written to the 
Chief Minister of Tamil Nadu to see that 
higher prices were paid to the growers by 
mills... 

SHRI A. G. KULKARNI : The Tamil 
Nadu Government is supporting the black-
moneyed people in the State. 

SHRI FAKHRUDDIN ALI AHMED : . . 
.because they have been charging very high 
prices in that region also and that they should 
not take entire advantage of the high price of 
sugar sold in the free market. 

As you are aware, it was only through the 
intervention of the Chief Ministers in other 
States that prices higher than the minimum 
prices fixed by the Government were paid to 
the cane-growers and unless and until, in these 
matters, the State Government comes to the 
rescue of the cane-growers it will be very 
difficult for me alone, by issuing instructions, 
to see that those price3 are paid to the cane-
growers. We shall still pursue this matter and 
see that higher prices are paid to the cane-
growers in the Madras area also. 

So far as the recommendations of the Sen 
Commission are concerned, they are also 
under consideration as a point of our general 
policy approach. 

SHRI A. G. KULKARNI : Just one 
clarification : About the Marketing Board, the 
Cabinet has passed a Resolution. Why are you 
not creating a statutory Board ? 

SHRI FAKHRUDDIN ALI AHMED : 
We are reconsidering the whole matter. 
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SHRI FAKHRUDDIN ALI AHMED : Sir, 
so far as the first clarification that is sought by 
the hon. Member is concerned, I have already 
stated before this House that it is true that on 
account of free-sale of sugar in the market, 
some of the factories have been charging high 
prices though they have not been paying 
higher prices to the cane growers. As far as 
the question of Tamil Nadu in particular is 
concerned, I have already taken up the matter 
with the Chief Minister that he should see.. 

DR. BHAI MAHAVIR : You said that 
they have paid less than what they ought to 
have, 

SHRI FAKHRUDDIN ALI AHMED: 
They have paid less than what they ought to 
have. That is why until and unless the Chief 
Minister comes to the rescue in the matter of 
pressurising the factory owners to pay higher 
prices, the minimum statutory prices fixed, it 
will not be possible for the cane growers to 
get any higher prices. 

DR. BHAI MAHAVIR: Why don't you 
consider the question of having different levy 
prices if the sugarcane growers are getting 
different prices in different zones ? Then the 
levy prices should be different corresponding 
to the prices in different zones so that the 
profits are equitably distributed. 

SHRI FAKHRUDDIN ALI AHMED: 
This was a voluntary arrangement and we are   
looking  into   the  matter as to what will 
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be equitable for all the zones and what will be 
helpful in providing reasonable prices to the 
consumer on the one hand and cane price to 
the cane growers on the other. That matter is 
under our consideration. As soon as our 
policy is adopted, I think there will be some 
relief both to the cane grower and the 
consumer throughout the country. 

So far as the question of buffer stock is 
concerned, the difficulty is that this year the 
production of sugar has gone down consider-
ably. Our consumption is about 40 to 41 lakh 
tonnes of sugar per year. While we were 
expecting that our production will be at least 
about 37 to 38 lakh tonnes, it is now likely to 
be 31 lakh tonnes during this year with the 
result that our carry-over stock for the next 
year will be very small. Odierwise, there 
would not have been any difficulty. 

DR. BHAI MAHAVIR: That is why 
buffer stock is necessary. 

SHRI FAKHRUDDIN ALI AHMED: If 
we had buffer stock, that would not have 
helped the situation because of the low pro-
duction of sugar particularly this year. We 
shall see as to what can be done in future to 
increase the production of sugar so that after 
meeting our requirements some quantity of 
sugar is also kept by way of buffer stock, 
carryover stock to ease the situation in lean 
periods. 

DR. BHAI MAHAVIR : Sir, I asked about 
the buffer stock and you have heard the reply 
of the hon. Minister. He says this year the 
buffer stock could not be collected because of 
low production. My question was that year 
before last we started with an opening balance 
of 21 lakh tonnes. When that was available we 
should have built up the buffer stock. I am not 
asking to build up the buffer stock now. 
Secondly I asked about permission for the 
uneconomic units to expand. Have they asked 
for it or have they not ? What is the position ? 
If they have asked, have you given them 
permission to expand or have you refused 
permission to those uneconomic units which 
want to become economically viable ? 

SHRI FAKHRUDDIN ALI AHMED: 
The matter is under consideration. 

DR. BHAI MAHAVIR i Sir, what is 
under consideration ? What happens to the 
point about buffer stock? Seven years ago the 
proposal was given ; what has happened to 
that ? 

SHRI FAKHRUDDIN ALI AHMED: I 
have already pointed out that so far as buffer 
stock is concerned we have been trying to 
control the release of sugar not only this year 
but also in the past we have been releasing 
3.25 lakh tonnes and the idea was that all the 
stock was to be controlled and there would be 
no difficulty. But the difficulty has arisen 
because of the low production of sugar this 
year. 

DR. BHAI MAHAVIR : But buffer stocks 
are for low production years. 

THE MINISTER OF WORKS AND 
HOUSING, HEALTH AND FAMILY 
PLANNING (SHRI UMASHANKAR DIK-
SHIT) : I totally repudiate that suggestion 
quite categorically. 

MR. DEPUTY CHAIRMAN : You now 
seek your clarification. 
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So, with all the force at my command I deny 
the allegations made by the hon. Member that 
we have taken any share from any factory-
owners either in UP or in any part of India. I 
hope these allegations will not be repeated 
from time to time. If he has got any specific 
proof, let him come forward with that proof 
and place it before the House. He can show 
anything. 

SHRI PREM MANOHAR (Uttar Pradesh)  
Then you will say legal or illegal. 

SHRI FAKHRUDDIN ALI AHMED : As 
far as adopting a suitable policy is concerned I 
have already pointed out that we have con-
sidered the matter. We have taken certain 
decisions and those decisions are being 
discussed with the other Ministries concerned. 
I hope that stage will soon be over. I hope 
before the next season for the factories begin, 
long before that, it will be possible for us to 
announce a policy about sugar-cane prices and 
also about our sugar policy, which will be 
helpful both to the consumer and to the sugar-
cane growers. 
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SHRI BHUPESH GUPTA (West Bengal; 
: If you touch Mr. G. B. Gupta you will get 
diabetes. 

SHRI NAWALKISHORE : If you touch 
Mr. Bhupesh Gupta you will get blood poiso-
ning. 

SHRI JAGDISH PRASAD   MATHUR 
What about Ministers ? 

(Interruptions) 

MR.     DEPUTY      CHAIRMAN:    Mr. 
Mathur, let us  not digress to other subjects. 



107 Calling Attention          [ RAJYA SABHA ]   to a matter of urgent public importance  108 
 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Mr. 
Kulkarni, you have had your say. Don't 
interrupt him and prolong the debate. 

SHRI FAKHRUDDIN ALI AHMED: I 
entirely agree that the policy that has to be 
adopted should include the fixation of the 
sugar-cane price for a longer period, say, for 
at least three years. That   is a matter    which 
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is under our consideration. Secondly, as to 
what should be the price of sugar-cane, that is 
also under consideration, and we shall keep in 
view the observation made by the hon. 
Member. I shall place them before my 
colleagues before we come to a decision in 
that respect. So far as the arrears are con-
cerned, I may inform the hon. Member that 
because of the recent direction which we have 
given to the sugar factories, the dues on 
account of sugar-cane are much less this year 
than last year and we are trying to see that 
even this much arrear is not allowed to remain 
with the sugar factories. 

DR. Z. A. AHMAD: What about the 
voluntary arrangement ? 

SHRI FAKHRUDDIN ALI AHMED: We 
are considering what should replace the 
voluntary arrangement. We want to replace 
the voluntary arrangement and what arrange-
ment should replace it, that matter is under 
our consideration. 

DR. Z. A. AHMAD : I asked about 
nationalisation. 

SHRI FAKHRUDDIN ALI AHMED: So 
far as nationalisation is concerned, I have 
already said that with regard to the all-India 
policy, we shall adopt that policy after the 
Report of the Sugar Enquiry Commitee is 
available. 

SHRI BHUPESH GUPTA : This is not the 
position. The Congress Party passed a 
resolution about the nationalisation of the 
sugar industry. Many Congressmen belonging 
to the ruling party are in favour of it. Why are 
you not doing it ? The Central Government is 
responsible for sabotaging the nationalisation 
along with the sugar people. The Central 
Government is responsible. This is what they 
should be told in their face. They pretend they 
are doing it. But everybody knows his 
Ministry is also responsible for it. 

SHRI LOKANATH MISRA (Orissa) : Sir, 
the greatest injustice in the field of sugar 
production has been done to the consumer. The 
consumers are fleeced by whatever price they 
are dictated to pay. Whether it is because of 
the policy of the Government or because of the 
policy of the manufacturers that is for the 
Government to decide. But the fact remains 
that the price of sugarcane has gone up from 
Rs. 2 to Rs. 3 during the course of about six 
months.  It   may be   purely   due to the defec- 

tive policy of the Government or may be 
because of the unscrupulousness of the manu-
facturers. But it is the responsibility of the 
Government to ensure that the consumer gets 
sugar at a resonable price. Therefore, Sir, how 
far the unreasonableness in the price of sugar 
is due to what is alleged by the GONG (O) 
here, namely, that some huge election funds 
have been paid and it is because of that that 
relaxation is given, is for you to see. But it is 
for the Government to ensure that we get 
sugar at a reasonable price. 

The other aspect, as I am told, is that so 
many mills have been closed down in diffe-
rent States. My report is that there are five 
mills which have closed down in the State of 
Bihar. The closure of these mills must have 
brought down the production of sugar in the 
country. I am told that the owners of these 
sugar mills are prepared to shift their mills 
from Bihar which is not a very high-yielding 
area so far sugar content in the sugar cane is 
concerned ; they want to move down to some 
other area where the sugar content is higher. 
But it is not being permitted. May I know, Sir, 
what is the Government of India's policy ? Is 
it a dog-in-the-manger policy and does the 
Government of India want to behave as a dog 
? They should allow these mills to be shifted 
wherever they feel like. Production must be 
the criterion. Therefore, may I know why 
these are being forced ? We know the mills 
are not being permitted to shift. Why does the 
Government not create a revolving fund ? 
They should temporarily finance the sugar 
mills for expansion and also finance those 
Mills which are uneconomic so that they can 
become economical through the force of 
expansion. 

SHRI FAKHRUDDIN ALI AHMED: I 
may again point out that so far as we are 
concerned we are not encouraging any shift-
ing of sugar mills from one area to another 
area. I may inform the hon'ble Member that 
before any decision on the application for 
permission is taken the views of the State 
Government are taken into consideration. At 
present there is no application pending before 
us. 
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SHRI V. V. SWAMINATHAN (Tamil 
Nadu) : Sir, I want to strongly protest against 
the wild allegation of the hon. Member, Mr. 
Kulkarni, against Tamil Nadu. In Tamil Nadu, 
the position is that once the sugarcane is 
turned into sugar, the Central Government 
officers come into the factory and take charge 
of the sugar. Its price is controlled, its 
distribution is controlled by the Central 
Government. It is not Tamil Nadu that has to 
be blamed. It is the Central Government 
policy which has miserably failed and it is the 
Central Government which has to be blamed. 
The common man or the consumer must be 
taken into consideration. Will the hon. 
Minister come to the rescue of Tamil Nadu 
consumers and see that the prices are lowered 
and also nationalise the industry, if necessary 
? 

SHRI FAKHRUDDIN ALI AHMED : I 
could not follow. 

SHRI V. V. SWAMINATHAN : If you 
ask why there is a price rise in sugar in Tamil 
Nadu, it is said that the sugar producers want 
to pay a higher price to the cane growers. The 
sugar producers say that the sugarcane 
growers want more money. So, it is the feeling 
in Tamil Nadu that once we pay a higher price 
to the sugarcane growers, it will lead to a rise 
in the price of sugar. That is why Tamil Nadu 
is hesitating to pay the amount as the Central 
Government wants it to pay to the sugarcane 
growers. Again it is the Central Government 
policy which has to be blamed because once 
the sugarcane is turned into sugar, the Central 
Government officers come into the factory 
and take charge of the sugar. They control the 
price and the distribution. So, it is the 
common man or the consumer who has to be 
taken into consideration. Will the hon. 
Minister of Agriculture come to the rescue of 
the common man or comsumer of Tamil Nadu 
and see that the prices are lowered and, if 
necessary, nationalise the sugarcane industry 
in Tamil Nadu? 

SHRI FAKHRUDDIN ALI AHMED : 
My grievance is that they are charging higher 
prices in the free market and, therefore, they 
ought to have paid higher prices to the 
sugarcane growers. But they are not doing it. 
That is what we are insisting on Tamil Nadu, 

that if they have charged higher prices from 
the consumer, they should pay higher prices 
to the cane growers also, as has been done in 
U. P. and other places. 

SHRI DEV DATT   PURI    (Haryana) : 
Sir, apart from some of the wild and  baseless 
allegations made entirely on political   grounds 
by   some   Members   here,   there   seems to 
be more or less complete unanimity   on   some   
of the   basic   problems affecting the sugar 
industry.   The basic factor is that   sugar   is   
grown in    the   field; it   is   only   processed   
in    the factory.  And the basic difficulty to-day 
is that we have gone back to the  Agricultural  
Prices Commission and accepted its 
recommendation that the minimum sugarcane 
price should   be fixed at Rs. 7.37.   Sir, it is 
some what pathetic that when the Central 
Government   has   been responsible    for    the    
control    of  the   sugar industry,  it is the 
responsibility of the Central Government to fix 
a remunerative and  economic   price  for   
cane.   Sir, I said pathetic, the honourable 
Minister is pleading   that  he   has not    been   
able   to   convince the industry, he has not 
been able to convince the Tamil Nadu 
Government.   I maintain that the responsibility 
for a proper remunerative price for sugar-cane 
is   squarely that of the   Central   Government 
and   not either of the industry or of the State 
Chief   Minister.  Time   and  again   we  have 
gone   back   to the same Commission, Agricul-
tural Prices Commission, and then we   believe 
this   is   only a notional price.   A higher yield 
on sugar sales in the free market   will   enable 
factories   to   pay   a higher sugar-cane price. 
The entire cause, the   cause   of    the    current 
shortage of  sugar is the unremunerative price 
fixed for cane and the   unremunerative   price 
being    paid    for   cane.   Have   a  look at the 
varying    prices    that   are   being   paid in the 
various   States   today.  In   West   U. P. they 
have  paid   a   price   of Rs. 11.50, an average 
price of 10.50 on a recovery of Rs.   9.56.   At 
the   other   end   of   the pendulum in Andhra 
Pradesh on a  recovery  of    10.11    they   paid 
no   more   that   Rs. 8.50.   As I said, the most 
sorry    state    of   affairs   is   that   the  Central 
Government   should   plead that they have no 
powers to see  that   the  cane-grower   gets   an 
adequate  price for cane.   If you work out the 
difference in the cost of production per bag of 
sugar on account of the cost of cane alone,  it 
works out to   Rs.   37   per    bag    in    Andhra 
Pradesh    as   compared   to   Maharashtra and 
Haryana.   It is a matter of  calculation,   it  is 
known to you.  Therefore, apart from holding 
out vague assurances that this   will  be   taken 
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[Shri Dev Datt Puri] 
into consideration or that will be taken into 
consideration, I want an assurance from the 
Government categorically that for 1972-73 a 
proper remunerative price will be fixed not 
depending upon the notional price—notional 
price, if anything over and above that has to 
be paid, it will be paid—that minimum price 
must be in proper sense of the word "re-
munerative and economic price" for a 
marginal sugar-cane grower. I want a cate-
gorical assurance on this from the Govern-
ment. Then, in the scheme of things even for 
the current season the Government must give 
an assurance that no zone will be allowed to 
reap the benefit of having paid a lower price 
to the cane-grower than a price which the 
Government thinks fair for 1971-72 and 
conversely no zone will be penalised because 
they paid a high cane price. These are the 
two categorical assurances that I want. 
Another point was made by Mr. Ahmad, a 
very valid point, that the Government has 
been changing its policy from time to time, 
appointing commission after commission. 
The Sen Commission also said this, 
sometimes there is control, sometimes there 
is decontrol, sometimes there is partial 
control, sometimes this and sometimes that. 
Therefore, the Government must have a 
long-term policy with regard to sugar. The 
Government must fix a price for cane at such 
level at which the Government thinks the 
grower will be able to produce the quantity 
of sugar that the country needs. Two or three 
years back, I think three years back, a price 
of as much as Rs. 16 per quintal was paid in 
certain parts of the country which are 
sensitive areas with the result that in the 
following year we had more sugar than we 
could stock. And then what happened ? From 
Rs. 16 in the same areas next year the price 
went down to Rs. 10 and now in the 
following year the price was Rs. 7.37. After 
all, you can force a policy on the industry, 
you can force a policy on the consumer, you 
can ask him to tighten his belt and put up 
with some suffering, but you cannot tell the 
same and force your policy on the cane-
grower and ask him to grow and sell cane at 
a lower price, when you refuse to fix a 
remunerative price for him. 

SHRI   FAKHRUDDIN   ALI  AHMED 
: 

As I have already pointed out, the entire 
matter is under consideration, that is to say, 
the cost of production, etc. When that figure 
is available with us, I hope that it will be 
possible for us to indicate  what should be 
the 

proper price for the cane-grower and th at is 
why we are taking a long time to fix it, to take 
a decision regarding these matters.. . 

SHRI A. G. KULKARNI : You announce 
it in a week. 

SHRI FAKHRUDDIN ALI AHMED : 
No, it is not possible to announce within a 
week. It has been under consultation with 
various Ministries and after consultation has 
been completed a decision at the Government 
level will be taken and we shall keep all the 
suggestions in view and see to what extent we 
can fix the minimum statutory price for the 
cane-growers so that they may not be left to 
the sweet will of the factories or of the State 
Government. 

PAPERS LAID  ON THE TABLE 

I. ANNUAL REPORT (1970-71) OF THE 
TECHNICAL TEACHERS' TRAINING INSTITUTE 

CALCUTTA. 

II ANNUAL REPORT AND STATEMENT OF 
ACCOUNTS (1970-71) OP THE TECHNICAL 

TEACHERS' TRAINING INSTITUTE (SOUTHERN 
REGION) MADRAS. 

III. ANNUAL REPORT (1970-71) OF THE 
TECHNICAL TEACHERS' TRAINING INSTITUTE 

(NORTHERN REGION) CHANDIGARH. 

IV. ANNUAL REPORT (1970-71) OF THE 
INDIAN COUNCIL OF SOCIAL SCIENCE 

RESEARCH, NEW DELHI. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. D. 
P. YADAV) : Sir, I beg to lay on the Table a 
copy (in English and Hindi) each of the 
following papers :— 

(a) (i) Annual Report of the Technical 
Teachers' Training Institute, Calcutta, for the 
year 1970-71. 

(ii) Annual Report and statement of 
Accounts of the Technical Teachers Training 
Institute, (Southern Region), Madras, for the 
year 1970-71. 

(iii) Annual Report of the Technical 
Teachers' Training Institute (Northern 
Region), Chandigarh, for the year 1970-71. 

[Placed in Library. See No. LT—3006/ 72 
for (i) to (iii) J 


